Act No. XXXII oF 1947
[}.’Assm) BY THE 1NDIAN LEGISLA’I‘URZE‘:_] '

- (Beceived the assent of the Governor General on-the 18tk Apml. 19417.)

An Act to make better provision for ﬁnanemg measures for promo-
© ting the welfare of Iabour employed in the eoal-mxmng mdustry

"HEREAS it, is expedlent to make better prowmon for ﬁnanomg_ e
measures for promoting the welfare of labour employed " SR
; the coal-mining industry, including housing and the provi-
‘sion of divpensary services, and for such purposes to impose %

& cess and constitute a fund ; N
' Ui C-'!‘c?& {Ex....

It is hereby enacted as follows -

1. () This Act may be ‘called the Coal Mines Labour Welfa.re Short title,
Tund Act, 1947. oxtent and

eormmencemsnt.
(2) Tt extends to ‘the _whols of ?l‘lﬁlﬁh Indla?\ B

(3) Tt shall come into force on such date as the Oentml Govern-
ment may, by not1ﬁcat10n in the official Gazette, appoint.

2. In thls Act, unless there is anything repugnant in the subject Interpretatxon
-or context,—

(@) “ Advigory Committee ” means the Advisory Committee
constituted under section 8; : ’ '
() “ Commissioner ” means the Coal Mines Labour Welfare
Commissioner appointed under section 9, and. includes any officer
authorised in writing by the Commmmoner to exercise any of his
_functions under this Act;

(¢) ““Housing Board " means the Coal Mmes Labour Housmg
. Board constituted under section 6 ;

(d) “Fund”’ means the Coal Mines Lafbouxf Housmg and '
“General Welfare Fund constituted under section 4 ; .

(e) * prescnbed » means prescribed. by rules made un‘der this‘ .
Act. ‘ ' : A

(I) There shall bo lovied and collected a8 a cess for the Imposmon and ool
' }%urposes of this Act a duty of excise on all coal and coke despatched lection of duty.,
om colljeries in British-Indja, at. such rate not less than four

annas and not more than e e1ght annag per ton, as may from time

" %o time be fixed by the Central Govemment by notlﬁca.tlon in

~ the official Gazette :

. Provided that the Central Government may, by notification
“in_the official Gazette, exempt from liability to the duty any
speclﬁed class or classes of coal or coke. : .

(2) The -duty. levied under sub- sect1on (1) shall, subject to -
and 4in accordance with rules made in-this behalf, be collected. by
such- agencles and in such manner as may be preqcnbed

4, (1) The proceeds of the duty leVIed under section 3 sha,]l Yoal Mines Labour

: be pald by the collecting agencies into the Reserve Bank of Indis Housing wnd Gen-

" at Calcutta in the prescnbed manner, and shall be eredited to a eral Welfarﬁ F und.
Vfund to be called the Coal Mines Labour Housmg and Generax B .
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Expendnture from
the Fund.

~———+—Provided- t:ha.t there sha]l at-all-times- be -credited— - e
: (a) to the housxng account of the Fund, not. less
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Welfare Fund, and apportioned under two separate accounts, 0
be called the housmg account of the Fund and the general welfare
account of the Fund, in such manner as the Central Government

from time to time may, by notification in the official Gazette,
determine :

than one anna and four pies, and -

(6) to the general welfare aecount of the Fund, not '

* more than four annas and eight pies,—

‘out of the duty collected under this Act on every ton of coal or coke-

(2) There sha]l also be oredited to the housmg account of the
Fund—— :

(a) any grants made thereto by ‘the Central

GOVernmenb

(b) rents, if any, realised from housmg accommoda o

tion constructed out of such account ;
(c) any other moneys reecived by the Housing Board,

5. (I) The cost of administering the Fund and the salaries -
snd allowances, if any, of the Commssxoner, Inspectors, Welfare -
- Officers and other staff appointed to supervise or carry out mea-

sures financed from the Fund shall be defrayed out of the Fund,
and shall be apportioned between and debited to the housing
account and the general welfare a,ccount in such manner as may
be prescribed. :

(2) The Central Government may out of the general welfare
account of the Hund pay annually grants-in-aid to such of the
colliery owners as maintain to the satisfaction of the Commissioner
dispensary services of the prescribed standard for the benefit of
labour employed in their oollieries, so however that the amount
payabls as grant-in-aid to the owner of a colhery shall not exceed—

(2) the amount of the duty at the rate of e1ght pies k

per tou recovered in respect of ecal or coke despatched
from the colliery less the proportionate cost of recovery, or

(%) the amount spent by the owner of the colliery
in the maintenance of the dispensary ‘service, as deter-
mined by the Comxmssxoner

whichever is less :

Provided that no grant-in-aid shall be’ payable in respect of
any dispensary service maintained by the owner of the colliery

if the amount - expended thereon, as determined by the Com »

missioner, i8 less than eighty rupees per mensem,

(3) The balance of the moneys in the general welfare account

of the Fund shall be apphed by the :Céntral Government to meet !

' expendlture incurred in connection with measures which are

in the opinion of the Central Government necebsa.ry or expedient
to promote the welfare of lgbour employed in the coa}-mmmg
mdustrv

(4) Without. prejudice to the genera.hty of sub secbxon (3)A

the moneys in the general welfare account of the Fund may be

~ utilised to defiay—"
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" (@) the cost of measures for the benefit of labour
*employed in the coal-mining industry directed towards—

tation, the prevention of disease, the .provision of
medical facilities and the simprovement of existing

nance of dispensary ®ervices in colliérios the owners
of which do not receive grants-m md under sub-
section (2),

(¢¢) the provision of water supplies, and faci-
lities for washing and the unprovement of existing
supplies and facilitios,

(¢¢1) the' provxsxon and improvemwent of educa-
tional facilities,:

(¢v) the improvement of standards of liviag, inclu.
ding nutrition, amelioration of social conditions,
and the provision of recreational facilities,

(v) the provision-of transport to and from work ;

(b) the grant to & Provincial Government, a local
authority or the owner, agent or manager of & coal mine
of money in aid of any scheme approved by the Central
Government for any purpose for which moneys in the
goneral welfare account of the Fund wmay be utilised,

{c) the allowances, if any, of the members of the
Advisory Committes and the amounts deblta.ble to the
account under sub-section (I);

(d) any other expenditure which the Central Govern-

general welfare account of the Flmd

- (8) The Contral Government shall pubhsh snnually. in. the
o -official Gazette an estimate of receipts into and expenditure from
¢ the general welfare account of the Fund together with a statement

of the accounts and a report of the activities financed during the
‘previous ycar from the gencral welfare account of the Fund, and

shall forward copies of such statement and’ report to members of
th?dvmory Committee.

6) The moneys in the housmg account of the Fund shall be
-applied by the Housing Board to defray—

(@) the cost of erecting, mmntammg and repairing
housing accommodation for labour employed in the coal-

mining industry and of prowd.mg gervices and facilities
connected therewith ;

(b) the cost' of preparing schemes, and of acquiring
any land roquired, for the purposes referred to in clause
(@);

{c) the grant, subject to the previous approval of

the Central Government, to a Provincial (Government,

- & local authority or the owner, agent or manager.of a

~ coal mine of money in aid of any scheme approved by

the Housing Board for the pm'poses referred to in clausos
(a) and (8); ‘

(d) the allowanoces, if any, of members ot the Hou.smg

. - Board and the amounts debitable to the acoount under
) sub section (7) ; :

() the improvement of public health and sami-

medical facilities, including the provision and mainte.

ment directs to be defrayed out of the moneys in the -

3




C’oal Mmes Labour Wekfam Fund - [acT XXXIL

(e) any other expenditure which the Central Govern-
ment directs to be defrayed out of the moneys in the:
- honsing account of the Fund.

“{7) In February of each_year the Housing Board shall submit
to the Central Government % statement in the prescribed form of
‘the - estimated receipts  into .and . expenditure from the housing
acoount of the Fund for the ensuing financial year: “together with
a report of the activities financed during the previous year from"
the housing account of the Fund, and may at any time during the
ensuing financial year submit ¢o the Central Government a
supplementary statement and shali forward copies of such state..
ments and report 0 moembers of the Advisory Committee.

" (8) The Housing Board shall comply with suck directions as
the Central Government may from time to time think fit to give
in respect of expenditure from the housing account of the Fund.

(9) The Housing Board may invest moneys im the housing
aseount of the Fund in securities of the Goverument of India or,
with ‘the previous approval of the Central Government, in other
securities.

(10) The Housing' Board shall cause to be maintained such
books of acsount as may be preseribed and shall prepare in the
- prescribed manner an annual statement of the accounts.

(11). The Housing Board shall cause the housing account of the
_ - Fund to be andited annually by & person qualified under the provi-
Vilof1918. sions of section 144 of the Indian Companies Act, 1913, o act as an
. auditor of companies, and as soon as the said a.ceount has been
audited the Housing Board shall forward copies thereof together
with copies of the report of the suditor thereou to the Central
« Government and to members of the Advisory Committee.

(12) Tre Central Government shall have power to decide
whether gny particular expenditure is or is not debitable to the hous-

ing acoount, or the genera welfare a.ceount of the -Fund, and its_ '
decision shall be final.

{13)- Before incurring #ny expenditure from the Fund other
’ tha.n expenditure of a routine or urgent nature the Central Gov-
: v : ernment or,-as-the case may be the H,ousmg Board shall consult 3
e the Advisory Committee, T

6. (1) The Central Government shall, by notlﬁca,tlon in'.the
official Gazette, constitute a Coal Mines Labour Housing Board to’
prepare and carry out, subjeot to the previous approval of the
Central Government, sohemes, financed from the housing account of
the Fund for the provision of suitable housing accommodation for
labour employed in the coal-mining industry, and to carry out the
other funegions of the Housing Board under this Aet.

(2) The Commissioner shall be the chairman of the Housing
Board, and the other members thereof shall be appeinted by the
- Central Government aid shall be of such number and Ghosen i “such
manner &3 may be prescribed.

. (3) The Housing Board shallbea body corporate by the name of
vhe Coal Mines Eabour Housing Board, having porpetual succossion
and a common seal, with = power to.- acquire property both

- . movable and 1mmovable, and shall by the said name sue and be sued.

“(4) Noactdone by the Housmg Board shall be oa.lled in . question
on tha ground merely of the existence of any Vacancy in, or defect
in the sonstitution of, the Housing Board.

¥ o '- T
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sub;eet to compliance by that person at. all times with such ocondi-
ions relating to his oocupa,tlon of such aocommodatlon 88 may
be_ prescribed. :

hall be furnished with & copy of the conditions referred to in’ sub-
ection (@), and if he so desires the said conditions shall be read over.

sted for informing the persons concerned any changes Whloh may
rom t1me to time be made in the said conditions.

ation of any such accommodation fails or ceases to comply with any

u writing, require him to vacate the accommodation on or before

~=osuch date, not being less than thirty days after the service of the-

notice, as may be specified in the notice ; and the ocoupa,’mon of such
accommodation by sush person or any dependent of his after the date
o specified shall be unlawful, and such person or dependent may be
victed acoordingly by due process of law from such accommoda-
fon,

(4) There shall be payable in respec’o of the oceupatxon of any such
ccommodation as aforesmd rent at such rate as may be ‘prescri-
ed :

Provided that the Housing Board may remit, subjeot to com-
pliance at all times with the conditions referred to in sub-section (I),
ither the whole or any part of the prescribed rent

... Provided further that where, in the case of any person whois-by

L virtue of a remission under the first proviso paying either no renc
orareduced rent, the Housing Board has reason to believe that such
= person has contr: a.vened any of the said conditions, it imay by notice
n wmtmg require such person to pay, with effect-on and after the

‘ aecommodatlon occup1ed by him at the full prescribed rate.

£ (6) Allrent pays
. g:dation as aforesaid
i turatbe, shall be recov:

8. (1) The Centr Government shall, by notification in the offi-
cial Gazette, constitute an Advisory C‘ommlttee, to advise on matters
on which the Central Government or the Hotising Board is required
by this Act to consult the Committee and on any other matters
arising out of the administration of this Act which the Central
Government may refer to it for advice.

respect of the occupat1on of such accommo-
ether at the full prescribed rate or at a lesser
le as an arrear of land revenue.

& by the Central Government and shall be of such number and chosen
{n such manner as may be prescribed :

Provided that the Advisory Committee shall inolude an equal
number of members representing Government, the owners of coal
mines and workmen employed inthe coal-mining industry, and that
at’ least one member of the Adv;sory Comml’otee shall be a woman,

(3) The chairman. of the AdV1sory Committee shall be "an
officer of the Central Government appomted by the Central Govern
went.

-him in a language which he understands ; and the Housing Board -
Eshall cause to be published in such manner asit .thinksbest adap--

(3) If,in the opinion of the Housing Board, any person in ocou- -

of the conditions referred to in sub-section (I), it may, by notice

oxpiry of seven days from' theservice of the notice, rent for the -

“(2) Before any person occuples a,ny such - aQGOmmodatlon he.

Advisory
Committee..

(2) The meimbers of the Advisory Committee shall be appointed |

5
7 (1) The occupation by any person of any housmg ‘accommodas PmeOﬂﬂ regard- -

ion provided out of the housing account of the Fund shall be ‘“%damng ‘Bocom .-

s
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g
Appointment  and 5259, (1) The Central Government may appoint a Coa,l Mine.
powers.of Ofﬁf’m - Labour Welfare Commissioner and such number of Inspector& Wel

XLV of 1860,

' Power to make

- rules,.

- fare Officers and other staff as it thinks fit to supervise a.nd carry

out measures ﬁnanced from the Fund.

. (2) Any person so a.ppom’oed shall be deemed to be a pubhe ser-
Vant w1thm the meaning of section 21 of the Indian Penal Code.

(3) The Commissioner or any Inspeotor or Welfare' Officer may,

-with such assistance, if any, as he thinks fit, enter at all reasonable - ‘
times any place which he considers it necessary to enter for the

purpose of supervising or carrying out the measures financed from

the Fund, and may do therein anything neeess:a,ry for the proper '

dlscharge of his duties.

(1) The Central Government may, by notification in the offi-
01a.l Ga.zette, and subject to the condition of previous pubhea,twn

- make rules to-carry into effect the purposes of this Aect.

(2) Without prejudice to the generality of the foregoing power,
rules made under this section may provide for-—

(¢) the manner in which the duty levied under sub-
gection (I) of section 3 shall be collected, the persons
who shall be liable to make the payments, the making
of refunds, remissions and recoveries, the deduction by

collecting agencies of a percentage of the realizations -

" to cover the cost of collection, and the procedure to be

followed in remitting the proceeds to the Reserve Bank

of Indm

(28) the eomposutlon of the Housing Board, the '

pmanner in which its members shall be chosen, the term
of office of its members, the allowances if any payable
.to them and the manner in which the Housing Board

shall conduct its business, including the number of mem-

" bers necessary to form a quorum at a meeting thereof ;

- (#4)-the books. of account to be maintained by the -

‘Housing Board, and the form of ‘its financial estimates
and statements of account ;

(¢v) the composition of the Advisory Committee,
the  manner in which its members shall be chosen,

.. the term of -office of its members, the allowances if any

" - payable to them and the manner in which the Advi-
sory Committee shall conduct its business ;

(v) the apportionment between the . “housing
"account and the general welfare account of the Fund of
the expenditure on the administration of the Fund and
“on the salaries’ and allowances of the Commissioner,
“Inspectors, Welfare Officers and other staff employed
for the purposes of this Act;

- (vi) the standard of dispensary service to he pro-
vided by owners of collieries for the purposes of sub-
section (2) of section 5, and theinspection and supervi-
sion of the dxspensarles and other places at which such
services are provided ;

et
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(vit) the application by owners of - collieries for
grants-in- aid, the authority to whom and the manner
in which such a,pphca.tlons shall be made and the parti-
culars to be specified in such applications ; ,

(viii) the manner in which dispensary servmes may
w—.. be provided by the Central Government, :

(¢éx) the conditions governing the gra.nt of money
“from the general welfare account of the Fund to & Pro-
vincial Government, a local authority or the owner,
agent or manager of a coal mine ;

, (x) the rate of rent for housmg a,ccommodatlon pro-
vided out of the housing account of the Fund ;

(x3) the conditions of service and the duties of
Inspectors, Welfare Officers and other officers appointed
to supervise or carry out measures financed from the Fund

(zé7) the duties and-functions of the Commissioner ;

(zi4i) the furnishing by owners, agents or managers
of coal mines of statistical or other information, and
the punishment by fine not exceeding two hundred rupees
of failure to comply with the requirements of any rules
made under this clause;

(xiv) any other matter which under this Act is to
be or may be prescribed.

11 (I) The Coal Mines Labour Welfare Fund Ordinance, Repeal of Ore,
1944, i8 hereby repealed. II of 1044.

(2) For the avoidance of doubts it is hereby declared that the
provisions of section 6 of the General Clanses Act, 1897, shall apply X of 1897.
to the repeal effected by this section.

. {3) Any .balance remaining in the Fund constituted under
the aforesaid Ordinance shall be credited to the Fund constituted
under- this' Act, and shall be apportioned between the housing
account and tho general welfare account of such Fund in such
manner as-the Central Government may determine.

GIPD—145 LD—7-6-48—4,500.




